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AppoIDtmeDt of DInetor (Tedmlclll) .. 

F.e.l. 

318. SHRl k. P. YADAV: Will the 

Minister of PETROLEUM AND CHEMI-

CAUl be ple88Cd to refer to the reply 

Biven to UDStarrcd Question Nos. 2887 and 

2888 on the 14th April. 1972 and state: 

baa aiDce beea appointed by Government 
in the Fertilizer Corporation of India; and 

(b) if so, since when?' 

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM ANI> 
CHEMICALS CSHRI H. R. GOKHALE): 
Ca) and (b). A Director (Technical) was 
appointed in 1969. but on his sub8equcnt 
appomtment as Manasing Director. Ferti-
lizer Corporation of India. the fOl'lller' 
post remained unfilled for sometime. P.,-
sently. there is no post of Director (Tech-
nical) in the Corporation; 

319. SHRI R. P. YADAV: Will the' 
Minister of RAILWAY'S be please'd to· 
state: 

Ca) whether there is any provision for 
payment of "jerking allowance" ,to em-
ployees in Indian Railways; and 

(b) if so, what categories of employees. 
are entitled to the same? 

THE MINISTER OF RAILWAYS 
SHRI T. A. PAl (a) No such allowance: 
is payable to railway employees. 

Cb) Does not arise. 
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